
22-09-2020

Misc. Crl. (bait) Case No. 271l2O20

Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest bail

by accused/petitioners namely Munna Ali, Md. Khalil alias Ibrahim Khalil and

Khairul Islam alias Khairul apprehending arrest in connection with Dhekiajuli

p.S. case No. S2812O2Ot(corresponding G.R. Case No. 250812020) U/s.

34L1307 I 427 134 of I.P.C.

case diary, as called for has been received and perused the

same. Also heard ld. Counsel for both the sides through video conferencing as

directed by the Hon'ble Gauhati High Court.

Brief fact of the case is that on 28-8-20 at about 1:30 p.m. the

informant of this case was coming to Dhekiajuli Weekly Market along with a

customer in his motor cycle while he was stopped by the accused/petitioners on

the way and accused namely Munna Ali chased him with a dao. The informant

then left his motor cycle and ran away when an amount of Rs.15,000/- (Rupees

fifteen thousand) only had dropped from his pocket and was lost. It is fufther

alleged that the accused/petitioners No.2 and 3 had caused damage to his

motor cycle.

The case has been.registered u/s.3a1i3071427134 of IPC. On

perusal of the case diary I have found that the investigating officer has

recorded statement of several witnesses and the investigation is still in

progress. However, on perusal of the case diary it appears that the prayer for

pre-arrest bail for accused/petitioner No.1 namely Munna Ali cannot be

considered at this stage considering the materials available in the case diary.

However, it appears from the case diary that there is nothing in the case diary

to attribute Section 307 of IPC against accused/petitioners No.2 and 3 namely

Md. Khalil alias Ibrahim Khalil and Khairul Islam alias Khairul. Therefore, the

prayer for pre-arrest bail for accused/petitioner No.1 Munna Ali stands rejected.

However, the prayer for pre-arrest bail for rest of the two accused/petitioners

above-named stands allowed.



It is directed that in the event of arrest of accused/petitioners

namely Md. Khalil alias Ibrahim Khalil and Khairul Islam alias Khairul in

connection with the afore-stated case, they shall be allowed to go on bail of

Rs.10,000/- (Rupees ten thousand) only each with one surety of like amount to

the satisfaction of the arresting authority on condition that they shall duly

cooperate the investigation of this case and shall not intimidate any of the

witnesses of this cas_e.

Let the case diary be returned back.

Misc. case stands accordingly disposed of.

V
(N. Akhtar)
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